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SHRI JYOTIRMOY BASU : Sir,
you ask the Education Minister to make
a statement about the agitation of the
Primary Teachers of West Bangal.
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SHRI JYOTIRMOY BASU : Sir,
you may direct the Minister of Educa-
tion.

MR. DEPUTY-SPEAKER : 1 have
heard your suggestion. Your sugges-
tion was put forward again by Shri
Madhu Limaye and he said that I may
think about it. But, there must be some
time to think about matters also.

There is a question of privilege now.
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MR. DEPUTY-SPEAKER : No
supple.nentaries are permitted.
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12.41 HRs.
RE. QUESTION OF PRIVILEGE
There

MR, DEPUTY-MINISTER :
is a question of Privilege now.

Yesferday, Shri Amrit Nahata had
given notice of a Question of Privilege
alleging that Shri N. K. Somani had
circulated a cyclostyled summary of his
speech to the Press before he actually
spoke in the House during the half-an-
hour discussion on the 22nd March,
1968. Shri Nahata had also raised this
point on the 22nd March but Shri
Somani had denied it.

1 do not think that any breach of
privilege is involved in this case.

Shri Somani has, however, written to
me a letter explaining his position. I
shall ask him to make a personal state-
ment in the House at the proper time,

Now, Papers to be laid on the Table.

12.42 HRs.
PAPERS LAID ON THE TABLE

FINAL  REPORT OF ADMINISTRATIVE
REFORMS COMMISSION ON MACHINERY
FOR PLANNING

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): On behalf of Shrimati Indira
Gandhi I beg to lay on the Table a copy
of the Final Report of the Administra-
tive Reforms Commission on Machinery
for Planning. [Placed in Library. See
No. LT-597/68).

REVIEWS ON WORKING OF NATIONAL
INSTRUMENTS LIMITED AND TUNGA-
RHADRA STEEL PRrODUCTS LIMITED

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I
beg to lay on the Table :—

(1)(i) Review by the Government
on the working of the Na-
ional Instruments Limited,
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[Shri F. A. Ahmed).

Calcutta, for the year 1966-
67, under sub-sec.jon (1) of
section 619A of the Companies
Act, 1956.

(ii) A copy of the Annual Report
of the National Instruments
Limited, Calcutta for the year
1966-67 along with the Audit-
ed Accoun's and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed In Library. See No.
LT-598/68).

(2)(i) Review by the Government on
the working of the Tunga-
bhadra Steel Products Limited,
for the year 1966-67, under
sub-section (1) of section
619A of the Companies Act,
1966,

(ii) A copy of the Annual Report
of the Tungabhadra Steel Pro-
ducts Limited, for the vyear
1966-67 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor  General  thereon.
[Placed in Library. See No.
LT-599/68].

UTTAR PRADESH NAGAR MaHA-
PALIKAS (ALPAKALIK VYAVASTHA
(SANSHODHAN) ADHYADESH

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
On behalf of Shri Satya Narayan Sinha
I beg to lay on the Table a copy of the
Uttar Pradesh Nagar  Mahapalikas
(Alpakalik Vvavastha) (Sanshodhan)
Adhyadesh, 1968 (U.P. Ordinance No.
I1 of 1968) promulgated by the Gover-
nor of Uttar Pradesh on she 27th Janu-
ary, 1968, (Hindi and English versions)
under article 213(2)(a) of the Constitu-
tion read with clause (c)(iv) of the
Proclamation dated the 25th February,
1968, issued by the Pre-ident in rela-
tion to the State of Uttar Pradesh.

{sfs'l]acd in Library. See No.. LT-600/
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FRRATA TO DEMANDS FOR GRANTS OF
MINISTRIES OF FINANCE AND HOME
AFFAIRS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions):—

(1) Errata to the Demands for
Grants of the Ministry of
.Finance, 1968 69 (Part II).

(2) Brrata to the Demands for
Grants (of the Ministry of
Home Affairs, 1968-69 (Part
I1). [Placed in Library. See
No. LT-601/68),

CERTIFIED ACCOUNTS OF CARDAMOM
BoAaRD FOR 1966-67

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lav on the Table a copy of the Certified
Accounts of the Cardamom Board for
the year 1966-67 together with the Audit
Report thereon, under sub-section (4)
of section 19 of the Cardamom Act
1965, [Placed in Library. See No, LT-
602/68).

12.44 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha :—

(i) “In accordance with the p-o-
visions of rule 127 of the Ru'es
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 23rd
March, 1968, agreed without
any amendments to the Delhi
Municipal Corporation
(Amendment)  Bill, 1968,
which was pasted by th~ Lok
Sabha at its sitting hel1 on
the 18th March, 1968."

(ii) “In accordance with the pro-

visions of rule 127 of the



